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It will be observed that although the 
deposits in the branches of the public sector 
banks functioning in Punjab, Jammu & 
Kashmir and Assam have increased, the 
rate of growth ol deposits has marginally 
declined in Punjab and Assam whereas it 
has declined considerably in Jammu & 
Kashmir. The Credit-Deposit Ratio in these 
three States has atso marginally decreased. 

The decline in the rate of growth of 
deposits and business in respect of public 
sedor banks in the above States in mainly 
due to the existing law and order problems. 

(c) Commercial banks have been ad- 
vised by RBI to extend certain concessions 
to customersrborrowers in the States of 
Punjab and Jammu & Kashmir envisaging. 
sanction on merit of additional limits. grant- 
ing suitable relaxations in the terms and 
conditions of the sanction of advance includ- 
ing relaxations in the existing norms for 
inventories and receivables. consideration 
of liberal creditlletters of credit limits, pennit- 
ling higher bill discounting limits to borrow- 
ers within the overall permissible bank fi- 
nance, ensuring margins on bills not ex- 
ceeding ordinarily 10%. etc. These conces- 
sions will remain in force upto 31st March, 
1992 

C.S.D. Canteens 

6072 WRI C.P. MUDALAGIRIYAPPA: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) whether Jawans and Officers of ather 
ranks are not able to get proper items from 
C.S.D. Canteens; 

@) if so, the reasons therefor; 

(c) the step propowl to be taken by 
the Government to broad-base the existing 
management system in canteen storesdept; 

(d) whether the Government proposeto 
induct professional management experts 
from outside into this organisation; 

(e) if so, the details thereof; and 

(1) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). All items 
procured by CSD are made available through 
the Unit Run Canteens to all entitled person- 
nel, irrespective of rank or any other distinc- 
tion. All popularly demanded items are made 
available. 

(c) to (1). The C.S.D. is manned by 
efficient and professionally qua l i i i  person- 
nel, recruited through the UPSC. In order to 
keep the personnel abreast with the latest 
managerial techniques, they are periodically 
deputed to undergo professional manage- 
ment training courses and programmes. 

Professional Consultants are also en- 
gaged, from time to time. to suggest meas- 
ures to tackle specific problems. The recom- 
mendations of such Consultants are impb 
mented with the approval of the Executive 
committeeBoard of Control, Canteen Sew- 
ices. 

Pending SLPs on Sewla Mrttwr In 
Supreme Cowl 

6073. SHRI RAJNATH SONKERSHAS- 
TRI: Will the Minister of &AW, JUSTICE AND 
COMPANY AFFAIRS be pleased to stae: 

(a) the number oS the Specid Leave 
Petitions on sewice maters pending in tho 
Supreme CauR; and 

@) the steps taken by the Government 
a0 ge2 these Spedal Leave Petitions expe- 
died? 
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THE MINISTRY OF STATE IN THE 
MINISTRY OF PARLLAMENTRY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY Of LAW, JUSTICE AND COM- 
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM):(a) As on 3rd Sep- 
tember, 1991,4199 Special Leave Petitions 
relating to service matters were pending in' 
the Suprrme court. 

@) The Special Leave Patitions on 
Service matters like other Admission Mat- 
ters aie normally listed before the Court in 
the chronological order in which these have 
been registered except those which are 
mentioned by CounseVParty for urgent 
hearing and are so direct&. 

6074. DR. C. SILVERA: Will the Minis- 
ter of SURFACE TRANSPORT be pleasod 
fo state: 

(a) whether the Transport Department 
of Delhi Administration has drawn up a new 
strategy to tadtlevehicularpollution in Delhi; 
and 

@) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TRANSPORT (SHRI 
JAGDISH TYTLER): (a) Yes, Sir. 

@) As per the strategy drawn up by 
Delhi Administratbn, the vehide ownerd 
operadorsaftr~,tuJsesandautot~ham, 
willbedirectly involved in helping the adminl- 
stration to control vehi ihr  pollution. At the 
entry points, facilities will be provided for 
trucks and bumsentoring kRo Oelhito heck 
whether the v e h i i  is within the pollution 
fimb and in case it h nat, the driver win k 
advised b hmediately rocti?( the defects. 
Adion b being Men to provide facilities al 
the bntry points f a  checking the w h k s .  
W i  this, the vehicle ownersldrOven will 

be educated about the maintenants toctt- 
niqumto r e d m  pollution and inmaw m b  
age and fuel affiicney. k is atso pmpod to 
organise seminars, awareness camp a d  
discussions with the fleet owners, members 
of various unions and individual vehicle 
owners. 

?,* 1 ' Qrwn Sewlw by DTC betwoan Noldr 
and RK. Purrm 

6075. DR. C. SILVERA: Will the Minb 
ter of S U R ~ T  be ~ I W  
to state: 

(a) whether a Green Sewice between 
NOlDA and R.K. Puram has been intro- 
duced by D.T.C. recently; 

(b) if so, the details thereof; 

(c) whether flat fare is charged from all 
the passengers including aduns and minors; 

(d) if so. the reasons therefor; 

(e) whether theGovemment propose to 
oxtend this Green Service to other parts of 
Delhi in near future; 

(1) il so, thedetails thereaf and if not, the 
reasons therefor? 

THE MINISTEROF SURFACETRANS- 
PORT (SHRI JAGDISH TYTLER): (a) to (c). 
Yes, Sir. On an exp~ri~nental basis, Green 
Une senrice at a frequency d 35170 minutes 
has been Introduced between NOIDA See 
tor 37 and R.i<.Purad charging a flat fare 
from ell passengers except children bebw 5 
years. 

(d) The aim of intmduchg these mtv- 
icon b to pnwide fast and eomfottable eenr. ' 
hat afare higher than theordinary forthow 
commuters who are availing n w b  of 
chartered buses, auto ricksham, taxk ebe. 




